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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HgDERABAD BENCH:
' " AT HYDERABAD
ORIGINAL APPLICATION NO.227 of 1995
DATE OF JUDGEMENT:2lst October, 1997
: i
BETWEEN :
M.GNANESHWAR _ | »« APPLICANT
AND
1. Union of India represented by its
Secretary, Mlnlstry of Defénce,.
New Delhi,
2. The Scientific Adiser to the Minister of
Defence & Director General,
Research & Development,
Directorate of ‘Personnel,
Ministry of Defence, DHQ PO,
New Delhi 110011,
3. The Director,
Defence Electronics Laboratory:
Chandraylangutta Lines,
Hyderabad 500005. .+ RESPONDENTS
COUNSEL FOR THE APPLICANT: Mr.K.SUDHAKAR LEDDY
COUNSEL FOR THE RESPONDENTS: Mr.N.R.DEVARAJ, Sf;CGSC
CORAM:
HON'BLE SHRI R.RANGARAJAN, MEMBER (ADMN.)
HON'BLE SHRI B.S.JAI PARAMESHWAR, MEMBER (JUDL.)
JUDGEMENT
ORAL ORDER (PER HON'BLE SHRI B.S.JAT PALAMESHWAR,
MEMBER -(JUDL.)

Nene for the applicant. The aﬁplicant wals not
present when the OA was taken up for |hearing. Heard
Mr.N,R.Devaraj, learned  standing counsel  for | the
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transferred to this Tribunal and as
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imposing the 'said punishment, the disciplinary authorilty

|
further stated that the period of suspension from 7.8.76|to

. _ C
10.11.81 does not count for seniority or increments and it

ounts only for pension and terminal benefits.

5. Being aggrieved with the éaid observations in the

order of punishment, .the 'applicant has filed this |IOA

praying to quash the Paragraphs 6 and 8 of the order in fot
zounting the period of suspension |from 7.8.76 to 10.11/81

for the purpose of increments, seniority |and pay and

allowances and stoppage of two .incrments with cumulative

Tffeét.as illegal and arbitrary. |

B The respondents have filed reply stating that they

have imposed the punishment aftef examining the judgement
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5 and 8 of the impugned order, the same was |considered by

the disciplinary authority in acc¢ordance with |[the CCS (CCA)
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7. The disciplinary authorﬁty has formed the opinion
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&0.11.81 for the purpose of increﬂents, seniprity and pay

nd allowances.

. Against the said puni#hment, the applicant

submitted a ‘representation on 10.6.94 but that was
tonsidered by the Senior Administrative Officer Grade-I for

Director and a reply was sent ias per the| letter dated
. 2

23.6.94 (Page 10 to the OA).
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‘No order as to costs.

observations made by the disciplinary authority

His representation dated 10.6.94 cannot be éegarded as
appeal. Without availing the statutor remedy

applicant has approached this Tribunal.

e

10. Hence without going into the herits of
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2., If the applicant felt aggrieved by the

[paragraphs 6 and 8 of the impugned order, Ae should have

the applicant, if so advised, to submit a.dftailed appeal

in

preferred an appeal to the appropriate Appellate Authorifty.
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from the date of receipt of a copy of this oLder. If such

the appellate authority shall decide the s%me on merits
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¥B.S.JAI_PARAMESHWAR) ~ (R.RANGARAJAN)
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rThe Scientific Adviser to the Minister of Defence &
Director General, Resezrch & Develdpment, Directorate o

personnel, Ministry of Defence,DHC PO, New D?lhi.

|
the Director, Defence Electronics Laboratory

Qhandraynagutta Lines, Hyderabad.

copy to Mr. K.Sudhakar Reddy, Advocate, bAT., Hyd.

covy to Mr. N.R.Devaraj, Sr.CGSC., CAT.,|Hyd.

copy to HBSJP M(J), CAT., Hyd.

copy to D.R.(A), CAT., Hyd.

> duplicate couy.
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’The Secretary, Ministry of Defence, New Delhi,
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